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AT /ORDER

PER SHRI S. JAYARAMAN, ACCOUNTANT MEMBER:

The assessee filed this appeal against the order of the Commissioner
of Income Tax (Appeals)-19, Chennai, in ITA No0.128/17-18 dated

26.12.2018 for the AY 2014-15.

2. The case was heard through videoconferencing. At the time of
hearing, the Ld.AR requested permission to withdraw the appeal submitting
that the assessee moved an application before the Income Tax Settlement

Commission (ITSC) for settlement of income of this year, which has attained
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finality. Therefore, the Hon’ble Tribunal may be pleased to permit the

assessee to withdraw the appeal.

3. We heard the rival submissions. The assessee is permitted to

withdraw the appeal.

4, In the result, the appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced on the 29% day of April, 2021, in Chennai.
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